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to say that when there was a demand for
converting the All-India Radio into a
corporation, it was observed by some
honourable Members  opposite that it
would be taken up in any case because
we are, however  discussing the Chanda
Committee report in this session. Thercfore,
I wouid like the honourable Muister
to consider this and before we adjourn,
these two matters have got to be discussed.
Apart from the Punjab Legislative
Council Abolition Bill, these two matters
are vital and I think it has been conceded
by the Ministry of Parliamentary Affairs
and the Chairman 1n the Business Ad-
visory Committec. I would like these two
items also included in this session.

SHRI K. RAGHURAMAIAH : 1
would like to say that thete is no question
of conceding or anyuhing like that. All
are important discussions. It is a question
of finding time now.
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SHRI M. S. GURUPADASWAMY :I
do not want my fiiend ...

- SHRI BHUPESH GUPTA: I
made a very constructive sugge.tion.

have

- SHRI M. 5. GURUPADASWAMY: I
do not want my friead to get away with
this excuse that there 15 no time. We have
made it clear when we met that time has
got to be found during this sesston  for
these two maltters. Tume has got to be
found. There is no question of it. If we
have to sit longer, let us sit longer ...

(Iterruptions)

SOME HON. MEMBERS
sit' tomorrow.

KUMARI SHANTA VASISHT (Delhi):
Why not sit on the 26th and 27th ?

Let us

SHRI BHUPESH GUPTA: The
Minister should tell us when exactly the
Punjab Legislative Council Abolition

Bill 15 coming up. ‘We have to get ready
for that. I have suggested the Mnisters’
Salaries Bill be given lower priouty and
in its placc the Punjab  Legislative
Council  Atolition Bl  be taken up.
Within 13 minutes we will have 1t passed.

SHRI MULKA GOVINDA REDDY :
Sir, now we will go ahead with the presen’
work. We shall discuss the other things
on Monday.
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MR. DEPUTY CHAIRMAN : I think
Members have expressed their corcern
about the various subjects that they would
Jike to be discussed in this House. The
honourable Minister has pointed out that
the Government is very haid-pressed for
time and we are also aware of 1t It is diffi-
cult for us to find time as we are prolonging
our discussions on all kinds of matters.

MR. DEPUTY CHAIRMAN : Now
therc are two ymportant matters that have
been raised by hon. Members and the hon
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Minister has also conceded that point.
He has no objection if thereis time to
consider them—the Punjab  Council

Abolition Bill, the Salaries and Allow-
ances of Ministers Bill and one or two
Money  Bills. It is a question of accom-
modating each other. If you want to ac-
commodate the Government, the Govern-
ment would also accommodate the House.
If you want to uphold the privileges of the
House, you an finish that Bill within
5 or 10 minutes. The Punjab Council
Abolition Bill can also be finished within
10 or 15 minutes. That way the business
can be finished without any dificulty. So
far as the Salaries and Allowances of
Minmsters Bill s concerned, 1t will not
be desirable to ask for its postponement.
I think if the hon. Members sit on any
day for about half an bour longer, they
can finish or dispose of all that business.
They can discuss all the important matters
as far as possible. The Government is
prepare io accommodate the House in
discussing these important matters but the
questior: only 1s how to find time.

SHRI AKBAR ALI KHAN
Pradesh) : We can sit tomoirow.

MR. DEPUTY CHAIRMAN :
question will be decided later on. We
car give the maximum possible time
before we adjourn sine dre, so that we can
discuss all the important matters here,
Therefore, I would request the hon. Mem-
hers not to he too much exercised over this
matter and we can proceed with our
regular business now.

i

( A\n’dhra

That

RESOLUTION RE. CONSTITUTION
OF A COMMITTIEE OF EXPERTS
AND MPs TO GO INTO THE
FAILURE OF THE CENTRAL
BOARD OF DIRECT TAXUES IN
THE TIMELY COLLECTION OF
TAXES AND TO SUGGEST RE-

MEDIAL MEASURES—Conrd.
SHR1 R. K. KHADILKAR: Mr.
Deputy Chairman, I was dealing with

certain observations of the Public Accounts
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[Shri R. K. Khadilkar]

Committee to which reference was made
by the hon. Member. There is a feeling
that I should try to conclude as early as
possible my remarks on this Resolution.
So I shall try to be very brief. Hon.
Members have made some valid points
but I will have to skip over some of them
to save time.

Sir, there has been an increase in the
number of assessees from .26 lakhs to
24.08 lakhs over a period of 10 years on
account of cconomic growth in the
country. There has been an increase in
the manpower resources of the Income-tax
Department but the same could not keep
pace with the increase in the workload
because as a tesult of extensive survey
programme of the Department, the num-
ber of assessees more than doubled itself
during a short period of 4 years from
19€2-63 to 1960-67.

The Depatrtment has taken certain
administrative measures and as a result
thereof g4.21 lakh assessments were dis-
posed of during 1968-69 which is more than
the disposals during the financial year
1967-68 by 8.65 lakhs. The arrear
assessments carried forward as on  1-4-68
numbering 23.30 lakhs were reduced to
15.78 lakhs as on 1-4-69. At the present
1ate of progress we hope to wipe out the
bulk of arrears by 31-3-1971.

Then, Sir, he has made one more
important point about the Bhoothalingam
Committec.

sy ST o g@rieds] Sy, ¥
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SHRI R. K. KHADILKAR: Sir, I
have got to give the details, This is not
a matter with regard to which 1 can
make any offthand observation.

The Bhoothalingam Committce vas
appointed to rationalise and  simplify
tax-structure which has  grown  over
period of several years. Tte said Com-
mittee was not appointed because of anv
mismanagement in the system of direct
taxes as made out by the hon. Member.
Such  recommendations of the Bhootha-
lingam Comniittee as were  comidercd
feasible have alieady been accepted bv
the Government and implemented.

Then, Sir, with regard to fictitious
arrears. il is not correct to say that the
arvears are fictitious. It is true that some
of the arrears are on account of demands

»
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covered bv advance tax which is awaiting
adyustment, demands not fallen due,
arrear demands disputed in appeals and!
or demands due from persons who have
cither left India or have nil or insufficient
assets. For accounting purposes such
demands have, however, to be shown as
arrears till the adjustments on account
of advance tax are made or reductions
are made in appeals or irfecoverable
demands are vrrtten of on the recom-
mendations of the validly constituted
Committees. With a view to piesent a
realistic picture, the Depattment is
separately showing the figures of gross
demand cutstanding as well as the net
arrears. The net  arrears exclude the
demands not fallen due, demand
awaiting adjustments on account of ad-
vance tax paid ...

st rstATeTaer : sfiwa, F7 Ay spaear
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SHRI R. K. KHADILKAR: Sir,
this is a techrical matter and I cannot
say anything offhand. I have to give the
exact position. It is not ap extempore
speech. T'know how to make an extempore
speech but T cannot afford to be extem-
pore here. T have got to be very definite
about it.

SHRI M. M. DHARIA: Sir, I would
like to draw your attention to rule 161.
There ate three minutes more.

SHRI R. K. KHADILKAR: I am
trving to skip over something.

SHRI LOKANATH MISRA Sir,
what is this bullying from the other side?
The House is in possession of this Resolu-
tion. The Minister is intervenng. What
is this bullving tactics from the Treasury
Benches?

SHRI CHANDRA SHEKHAR : Sir,
may I make a submission ?
SHRI LOKANATH MISRA Sir,

Mr. Chandra Shekhar must know the
rules of the House,

SHRI CHANDRA SHEKHAR: I

know the rules of the House.

MR. DEPUT CHAIRMAN : You
can proceed w'th your point, Mr. Misra
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SHRI LOKANATH MISRA : Sir, he
can, get up any time in the Congress Party,
notin the Rajya Sabha. Sir, I find that
the hon. Minister is intervening and he
has h2lf an hour and he is sticking to the
time. In spite of that, why is there so
much bullying from the ruling party? The
time factor is there and the clock cannot,
Sir, go according to them, the Govern-
ment might go. .

SHRI CHANDRA SHEKHAR: May

I make one submission, Sir ?,

S VSR T I fade § @
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SHRI R. K. KHADILKAR: Mr.
Deputy Chairman, as I have earlier
observed, "I am trying to skip over many
things. The hon. Members have made
certain  points which will be boine in
mind for necessary action. I do not have
to go into details about them. For instance
Mr.  Kulkarni has made some point.
Then another hon. Member, Mr.
Momin, also made some points.  Shri
Rajnarain  has also made a point. I do
not know whether he wants a reply or not.

A TEATET ;AT I AT FHT AT
agi  fasar difsaar )

SHRI R. K. KHADILKAR: Then Mr.
Bhupesh Gupta also spoke something.

SHRI BHUPESH GUPTA: For
goodness’s sake I do not want anything
no reply.

SHRI R. K. KHADILKAR : If you
do not want any reply, I do not mind it.

Now I would like to conclude by making
a few observations in reply to the motion
that was moved and debated in this House.

I would in conclusion like to say that
there has been no failure on the part of
the Central Board of Direct Taxes in the
collection of arrear demands as such. The
reasons for the accumulation of artears
are well known and all possible legal and
administrative steps have been taken to
prevent the growtk of arrears and improve
the machinery of collection. The existing
provisions of Jaw are considered as quite
adequate to cope witk the problem of

arrears of taxes. We are, however, aware '
of the fact that there is scope for improve-
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ment, particuclarly in the administrative
machinery. The Government have there-
fore decided to appoint a committes of
experts to review the working of the ad-
ministrative machinery in the Income-
tax Department particularly with a view
to increase its eflectiveness for tackling
the problems of disposals of assessments,
arrears of taxes and black money. Lonking
to the nature of the problems

SHRI BHUPESH GUPTA : Mr.
Chavan has come.
SHRI R. K. KHADILKAR : ...it

would be better to have only a committee
of experts which could suggest ways and
means for streamlining the admiristiative
machinery and increasing its effectiveness.
I' would like to make finally one ohserva-
tion that in appoiuticg the committee
all the suggestions made here would be kept
in mind while drafting its terms of refe-
rence. One more word and I shall con-
clude.

SHRI BHUPESH GUPTA : No more
please.

SHRI R. K. KHADILKAR: Now
you will have to bear with me. I am
concluding before ten minutes. You have
taken more. Now, Sir, I made certain
observations in the beginning and one
word T have to say regarding them to
cortect myself. The Prime Minister hag
authorised me to .tate categorically that
the carpet, which was presernted by the
local people during the Prime Mimster’s
visit to Afghanistan, has been retained as
official property. I say this becawe refes
rence was made toit.

S TAAIES 2 A, qTET ATR
ATET |

SHRI R. K. KHADILKAR : Please
let me finish. I am not yielding.

SHRI RAJNARAIN : It cannot g&
unchallenged. The photo is still with me.

st grawelt @ I Srew dfd
3aF 418 Fgad |

SHRI R. K. KHADILKAR: It has
been retained as official pro’f?erty duly
entered in the records as such. Theveisno
question of any member of the family
retaining it. It is to be used only if neces-
sary and it is retained for use as official
property at the official residence of the
Prime Minister.
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SHRIR. K. KHADILKAR :1I would
like to clatify. He has said about Soniya.
But that travel has not taken  place at
Governmeént expense—number oune. Num-
ber two, no foreign exchange was released
for her ar.y time. Number three, she went
in  the Prime Minister’s special plane.
No oiher thing wer used.

arft o g st A& aT fgAT.
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MR. DEPUTY CHAIRMAN
Lokanath Misza.

Mr.

SHRI RAJNARAIN : We will discuss
it on Monday.

SHRI LOKANATH MISRA : Sir,
in spite of my co-operation at all times
with the hon.  Members of the House
I am extremely sorry today for the way
some of the hon. Members wanted this
discussion to come to an end, because they
wanted their own game to start at their
own time. (Interruptions.) While speaking
on that I will have my say. I donot say
that now. IR

who intervened
a very evasive

Sir, the hon. Minister,
prior to me, has given
rcply to the debate.

[Tur Vice-CHAIRMAN
AxBArR ALt Kuan) in the Chair]

(SHR1

Number one; I had made,certain aliega-
tions against Mr. Jagjivan Ram, the new
Congress President-elect.  Since he  is
very close friend and an associate poli-
tical ally of Mr. Bhupesh Gupta, I am
reminded of one slogan given by Mr.
Lenin. Mr. Lenin at one time gave the
slogan : Workers of the world, umte. You
have nothing but your chains to lose.

SHRI BHUPESH GUPTA: My friend
should not displav Lis ignotance. This
slogan was given long before  Lenin
was born by Karl Marx, in the middle
of the nineteenth century.

I stand

SHRI LOKANATH MISRA :
carrected.
SHRI BHUPESH GUPTA : Ask him

w0 speak about Gavyatri Devi, the Maha-
vaja of Gaikwacl and people like them. ’

THE VICE-CHAIRMAN  (SHRI
AKBAR ALT KHAN ) : You must
happy that Le is quoting Karl Marx.

he
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SHRI LOKANATH MISRA Mr
Bhupesh Gupta, you must be happy that
I am a. least quoting one of the devils.

SHRI BHUPESH GUPTA : I strongly
protest against this thing. Marx is not
ary devil.

SHRI LOKANATH MISRA : No, no,

I mean Communisms.

SHRI BHUPESH GUPTA : Nobody
should be called a devil, certainly not
the communists. You would no* have »aid
this about Lenin—I know—unless it was
slip of the tongue.

SHRI M. PURKAYASTHA (Assam) :
Sir, he canot say Lenin is a devil. He
must withdraw it.

(Interruptions)

SHR1I LOKANATH MISRA Mr.
Yajee does not understand the proceedings
of the House. That is my misfortune.

THE VICE-CHAIRMAN
AKBAR ALI KHAN ) : You

me please.

(SHRI
addresss

SHRI LOKANATH MISRA : Now
that Mr.  Bhupesh Gupta is one of the
closest allies of the ruling party we are
walting for the day when Mr. Jagjivan
Ram, as Congress Pre.ident, would give
this call to this country: Tax-dodgers of
the country, unite. You have nothing but
your arrears to lose. It may come very
soon, probably in the Bombay session of
the Congress.

SHRI BHUPESH GUPTA : On a
point uf order, Sir. Ifthey are tax-dodgers,
how they lose the arrears?

(Interruptivns)

SHRI LOKANATH MISRA : This

is the only slogan that we can expect
from Mr. Jagjivan Ram,
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN ) : Let us come to

the Resolution.

SHRI LOKANATH MISRA * Mr.
Jagjivan Ram is the subject-matter and
I am on the same subject. Why should
I come to the subject? When there is
a comment from the Chair I take it very
seriously. Now you ask me to come to the
subject. I am in 1he subject itself.
Mr. Jagjivan Ram is one of the main
suhiect-matters in this discussion.
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SHRI SHEEL BHADRA YAJEE: ‘Alil
the time you are talking against Shr_
Jagiivan Ram. It has become your occu
pation. . . .

SHRI LOKANATH MISRA : I + wish
God gave you a little more wisdom to
follow the proceedings; I pray to God for

the purpose. Lo
t

st wwencae ¢ ofiRT, A ST
91ST §q f@@rEd | They are Minis-

ters; they are not private persons.
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(Interrupitnns) 1

Sir. there are constant interruptions
and you should nol insist hereafter that
my time is up. I am not going to sit down.
If there are interruptions, mno _intergup-
tion would go unanswered— I tell you
Sir,-~and that has been my stand all the
time :

SHRI SHEEL BHADRA YAJEE:
Then I shall also make personal attacks.

SHRI LOKANATH MISRA : Against
whom ?

SHRI SHEEL BHANDRA YAJEE :
Against you. 1

THE  VICE-CHAIRMAN . (SHR
AKBAR ALI KHAN } : No interruptions

please. .

SHRI LOKANATH MISRA : What
else can I expect from him ?
THE VICE-CHAIRMAN (SHRT

AKBAR ALI KHAN ) : He should be
aliowed to speak without interruptions.

SHRI SHEEL BHADRA YAJEL -
They are speaking anything and every-
thing against Shri  Jagjivan Rarh~and
against Shrimati Indira Ghardi.- 5

SHRI LOKANATH MISRA - You must,
give me protection, Sir,  against thewe
int-rrup‘ionr. b e

THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN ) : I have given_
you protection. .
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SHRI LOKANATH MISRA Sir,
he is giving me the warning that he will
attack me personally. I cannot expect
anything better from Mr. Sheel Bhadra
Yajee. Tuis is all I can say. But I would
again repeat for the hearing of Mr. Sheel
Bhadra Yajee that once Shri Jagjivan
Ram becomes the Congress President at
the Bombay session, the ideal slogan for
him would be this : Tax-dodgers in this
country, all of you must unite under me,
and you won’t have to pay your dues as
T was not bound to pay. Why do you
talk of Swatantra Party all the time ?
You tell what you have to say about me.

oft TRARTAA: g EFw A T FE
aTAT ¥® qHg wifawrd @y g

AN HON. MEMBER : Which Congress.

SHRI LOKANATH MISRA : Every
body knows which is the Congress which
Mr. Jagjivan Ram heads. You don’t
have to clarify. You might do it if you
like on a personal explanation.

Now, Sir, Mr. Jagjivan Ram’s case
was one of the most important things that
T brought out when I moved the Resolu-
tion but I am extremely sorry and I am
extremely dis-satisfled with the reply given
by the hon. Minister because he even did
not touch the fringe of the subject. I do
not know if he had that inctruction from
the Prime Minister or his Government or
his eolleague, Mr. Jagjivan Ram. Mr.
Jagjivan Ram, who is the guilty man
would naturally like to avert it somehow
and if you have done it. . .

SHRI R. K. KHADILKAR: Sir,
with your permission I would like to
clarify. As Thave said I wanted to give a
very detailed reply to every point that was
made but there was certain amount of
pressure and so I skipped over.

SHRI LOKANATH MISRA : But if
the bride is missed in a marriage, thea
there is no marriage. Mr. Jagjivan Ram
was almost the bride of the show.

SHRI R. K. KHADILKAR: We
are more concerned with the adminis-
trative machinery for the collection of
direet taxes than with Mr Jagjivan Ram,

SHRT LOKANATH MISRA : I am
as much concerned with the administrative
machinery as with tax evasion by Mr.
Jagjivan Ram. I am very categorical

[ RAJYA SABHA |
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about it, Mr, Jagjivan Ram as a Minister
had certain duties and respon-ibilities
and he still continues to be a Minitter
in this Government. It is a matter of great
shame that we are sitting with him here.
He is a tax-dodger but all the same he
has the same advantage of sitting with me
as a co-Member and a colleauge here in
this House. He should have resigned long
time ago. I am extremely unhappy;
I do not understand how the Prime Minis-
ter even now allows him to carry on as
a Minister, 2 responsible Minister. He
is supposed to be a top leader in the
Congress Party. I am ashamed of this
thing. That is why I called him...

SHRI SHEEL BHADRA AJEL : You

are all reactionaries. You only ...

SHRI R. K. KHADILKAR: MayI
point out to you, Mr. Vice-Chairman,
that the matter of Mr. Jagjivan Ram’s
tax payment and other allied matters were
explained on the floor of the House?
After the explanation isit permissible
for any hon. Member to call him a tax
dodger ? All the evidence has been placed
before the House.

SHRI LOKANATH MISRA Sir,
I cantell you ...
THE VICE-CHAIRMAN (SHRI

AKBAR ALl KHAN ) :You can reply
but what the Minister is saying is that the
matter has been cleared and that he has
paid the tax.

SHRI RAJNARAIN : Clear for whom?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN ) : Cleared in the
House,

s rraARian ;o fed Fr et
g Wy grIrE ST &Y U g

SHRI LOKANATH MISRA : It may
have been clear for Mr. Khadilkar and
with the sharp intelligence that he has
many things may be more clear to him
which are not clear to us.

SHRI S. S. MARISWAMY (Tamil
Nadu) : Sit, cn a point of order about
your ruling. When a particular case has
been presented by Government it may be
clear to cetain chelas like Mr, Sheel
Bhadra Yajee but it is not necessary that T
should feel convinced about it. Unless I
feel convinced personally you cannot force
me that I should agree with those people.
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SHRI LOKANATH MISRA : Mr
Jagjivan Ram has been assessed ...

SHRI SHEEL BHADRA YAJEE .

You are reactionary.

SHRI LOKANATH MISRA : Do you
understand what reactionary means?

SHRI SHEEL BHADRA YAJEE: Why
are you making a peronal attack on Mr.
Jagjiva Ram ? I will start right from
Mr. Rajagopalachari and I will attack
all fyou.

S0 TSFITRW AT, AW AR
ISt w7 ol A T gl
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THE  VICE-CHATRMAN (SHRI
AKBAR ALI KHAN ): I do not like
these interruptions please,

SHRI SHEEL BHADRA YAJEE: Have
they got a monopoly to speak ? I object
to that. He is making a personal attack
and I am going to attack also. You must
check them.

oY UANTAN ;A 9HTT F
fafaeet &1 1 gw fafaeeT &7 sk 9a%
AfAHEd Fr weFAT FXT |

SHRI LOKANATH MISRA : Mr.
Sheel Bhadra Yajee should either behave
or you should turn him out of the House.
He must learn or else he must be tunred
out because he is a perpectual nuisance.

THE VICE-CHAIRMAN
AKBAR ALI KHAN ) : No, no.

(SHRI

SHRI SHEEL BHADRA YAJEE: You
are a nuisance. If T am a nuisance, you
are Nuisance the Great.

SHRI LOKANATH MISRA :
arée a nuisance to the House.

You

SHRI SHEEL BHADRA YAJEE: You
are not a gentleman.
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SHRI LOKANATH MISRA : Sir,
it is difficult for any gentleman to function
in the House with persons like Mr. Sheel
Bhadra Yajee here.

Sir, I was talking bout Mr. Jagjivan
Ram and whatever may be the provocation
provided to Mr Sheel Bhadra Yajees
I will have to talk about him, because I
think it is one of my duties.

SHRI SHEEL BHADRA YAJEE: I.f
you attack Mr. Jagjivan Ram who is

our leader, I will attack you.

SHRI LOKANATH MISRA : Sir,
is h= howling or is he talking ?

THE VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN ) : You are paying
too much attention to Mr. Sheel Bhadra

Yajee.

SHRI LOKANATH MISRA : But if
somebody is shoutirg all the time or sup-
pose a plane takes off, can we talk to each
other ? He is making a sound much gre-
ater than the sound of a plane.

SHRI SHEEL BHADRA YAJEE :
Your Swatantra people are blackmarke-
teets, tax-dodgers. The Swatantra
Party is reactionary. ’

SHRI LOKANATH MISRA : Why
do you talk of my party? Say Lokanath
Misra is 2 tax-dodger and you prove it if
you can and I shall immediately apologise.
Say whatever you want to say about me
but don’t bring my party. I challenge you
to prove that I have not paid my tax.

(Interruptions)

SHRI SHEEL BHADRA YAJEE :
Nothing against you. But I will attack
you because you are making personal
attacks on . ..

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN ) : Mr. Yajee,
I do not like that anybody should go op
interrupting like this,

SHRI SHEEL BHANDR.\A YAJEE :
You must check him, Sir.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN ) : But T see that
your interruptions are continuous.

SHRI SHEEL BHADRA YAJEE :
Sir, you should check them; otherwise I
will continue.
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THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN ) : But you must
help me to check him.

_SHRI MULKA GOVINDA REDDY :
Sir, Mr. Yajee should be pulied up.

He should not be allowed to intetrupt
like this.

THE  VICE-CHATRMAN  (SHRI
AKBAR ALI KHAN ) : Now you conti-
nue, Mr.  Misra.

SHRI LOKANATH MISRA : I am
extremely grateful to you hecause you
have given me protection.

st IR @ P (AAAIA) ¢ q0A
F qiTT A% ATET 7T | 7g faoxy A
et wreeta Ay faw S geTU E,
g fqug ov dar f& s wrader g4,
AT ¥ FAT, gAY grow § A9 agud
Faafgid . . .

w§ wAd azem cadi gl A

oft Ta@ Tm P : gf @ 1 A "W
& A 3T 997 .

St TeREE s w4t g § av
fox @17 § 791 smafa 1

© oY TR IM FL: TUAETEAE HEET
og Fqrat T i arg org F7 a9 1 fgana
1Y SISAAT T AT T Qv fwAar L.

SHRI MULKA GOVINDA REDDY :
Sir, he is wasting the time of the House.

st Tm | w3 9T 7 T IIE
g A, SHEAT T AT AgT A3 9 H7
IRl TEET G {FT ¥ 1 Ao A
&Y -3 AT faa1 AT § 1 FAA A1
oY IAF ATH w1 WA FTE FAT AE
FY FEATH FW A1 AT Ay fasr
A A gerE & 1 ag IAF faaw § & AL
§ afes afwm ardt F1 agaH FE@ F
faqd srrarss I3 ® & (Interruption)
# Tuaarenel werEw ¥ fraew e fw
7z |41 (T FT ITAT A WL !

\
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st g fag Wardt (o ag @a fsqe ¥
HITIT |

Y UFAEAW ;. FgH FWT AN

qTEFE ATF ATS AT 7

SHRI LOKANATH MISRA : There
was no point of order.

Sir, I was talking about Mr. Jagjivan
Ram’s conduct as a Minister in evading
taxes. Mr. Jagjivan Ram bhad not filed
his income-tax returns for ten yeas ...

AN HON. MEMBER : Eleven years.

SHRI LOKANATH MISRA: Yes; for
eleven years, fully knowirg that he was |
contravening the laws of the courtry, As
I said last time, Iike Mrs. Mala Sinha he
could not have concealed himself in the
bath room for all the eleven years because
there have been definitely registered letters
and other letters fiom the Income-tax
officers to him. Even in his absence there
would have been a full-fleged office
because he was a Minister all the time,
either Minister of Agriculture or Minister
of Labour ...

SHRI NIREN GHOSH (West Bengal) :
Sir, time is up. Fifteen minutes are over.

SHRI LOKANATH MISRA: Tt is for
the Chair to decide. Sir, I have not
talked even for five minutes; there have
been so much of interruptions. Let me
finish by 3 o’clock.

THE VICE-CHAIRMAN
AKBAR ALI KHAN
five minutes more.

(SHRI
: I shall give you

SHRI LOKANATH MISRA: No; 3
o’clock. Now, he did not submit his returns
for 11 years and thereafter he was caught.
He was caught not because he voluntarily
submitted his returns but he was caught
as any other culprit, any other tax-dodger
in the country, like Mrs. Mala Sinha who
'was caught. But Mrs. Mala Sinha was
asked to pay a fine of something like Rs 18
Iakhs out of Ra. 22 lakhs but Mi. Jagjivan
Ram, because he enjoyed certain privileges,
certain facilities as Minirter, the Central
Board of Taxes or the Commissioner
whoever is the officer ... )
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st wiwm A qrE JahT AR,
AT 4F Fifwd 1 d 52 98 gremw
FHifF T 7 & qrq # A8 T ®
g | ST E TTRS FAT AEY 7
(Interruption)
ot qeax fag W<t s faarsht &
TH qIg FI AT 41 Fg W & | HIT JuW
F1 e fsd | .
(Interruptions)

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN ) : Sit doww please.

SHRI LOKANATH MISRA : Even
if all of you are on your feet I am not
going to sit down. You may all of you
keep on standing. The way they behave,
you ask them to behave. Itis the ruling
party. They have to set an example. They
arc going beyond all limits. They must
know how to behave. Unless they behave
there cannot be any peace in this House
nor can the House continue with its
deliberations. Therefore, Sir, if anybody
is to be snubbed, it is the ruling party and
its leader Where is the leader ? He i
missing today. Now, Sir, Mr. Jagjivan
Ram, as I was telling you ..

st vy W (gfeqar) : maly

(Interruptions)

s MAAT I ATT T2 TFT AT
LA

ot TR AT, o fasy
ST E A1 FGT § AAC I AW FT F4T 780
JFT 2 1

SHRI NIREN GHOSH : We cannot
allow. More than fifteen minutes have
gone by

SHRI LOKANATH MISRA : T will
definitely have my say, whatever I have
Ztosay. I tell youI will have my say. I will
finish my speech and then sit down.
Nothing can deter me. I tell you, unless
yvou snub the other side, bccause they
are behaving ina very unruly manner—
unless they are snubbed-—they will not
come to their senses. There is the other
side also ...

THE VICE-CHATRMAN  (SHRI
AKBAR ALI KHAN) : Please keep quiet.
I have asked them to keep quiet.
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SHRI LOKANATH MISRA - As T
was telling you, Mr. Jagjivan Ram is g
tax evader. Heisatax evader and after
eleven years he was caught, not that he vo-
luntarily said that he had evaded tax ..,
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHLI ) : Sir, T object to what my hon.
friend, Mr. Misra, is saying.

y SHRI LOKANATH MISRA: I repeat
it

SHRI P. C. SETHI : Just a2 minute,
The Resolution of the hon, Member is
that this House is of opinion that Gevern-
ment should constitute a Committee
consisting of experts . .

SHRI RAJNARAIN : Why the hon.
Minister is speaking ? .
_SHRI P. C. SETHI : I havve every
right to interrupt and the hon. Miniter
has replied to the debate.

SHRI RAJNARAJN : Every Member

has a right to interrupt too.

SHRI1 P.C. SETHI : The hon. Minister,
while replying to the debate, has agreed
to the constitution ofa committee of ex-
perts to go into it . ..

N

SHRI LOKANATH MISRA : I do

not accept it.

SHRI P. C. SETHI : Now, to ra
a particular question which has bee
already replied to during the course of
questions and answers in this manner is
not desirable. If the hon. Member wants,
he can raise a special discussion on thi
particular issue.

SHRI LOKANATH MISRA: Sir, you
are in the Chair and he was not touching
that point because he knows that Mi
Jagjivan Ram is a taxdodger . .

SHRI P. C. SETHI : He is not.
(Interruptions)

SHRI LOKANATH MISRA : Can we
continue this way ?

SHRI MULKA GOVINDA REDDY
Let him continue and let him finish it
quickly.

SHRI I OKANATH MISRA : When
I was saying that, somebody was getting
up from the other side on a point of order,
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As 1 wassaymng, I am fully convinced
that Mr  Jagpvan Ram1s a tax evader.
He did not volurtarily submit his tax
return to the income-tax authorities.
When he was caught 1 the House he
did 1t, but all the same the Commussioner
has waived, has exempted him from
all penalties. Now having been excused
from penalties, has the Minister, either
Mr. Sethi, who 15 now runmmng away

SHRI P. C SETHI : I am not.

SHRI LOKANATH MISRA You
must stick to your seat Once you have
intervened, you must stick to your seat
They have the guts to tell you that Mr
Jagjivan Ram 15 not a tax-dodger He has
got all the concessions that anybody could
have got m this country and through
indirect means If he had gone to a court
of law he would not have got these conces-

sions

SHRI R K KHADILKAR May I say
that the proceedings hefore the Income-
tax Commuissioner or appellate authority
are judicial ? There 1s a finality about 1t
To make an allegation that he 1s a tax-
dodger and 1epeat 1t agam and again 15
most irrelevant and uncalled for

SHRI LOKANATH MISRA It may
be quast-judical or 1t may be anything,
but 1s there anybody 1n this country who
has got these concessions ? Let the Mumister
come out with a statement that some
other gentleman 1n the country was In
arrears and had evaded mcome-tax for
eleven yeats, after eleven years he was
caught and thereafter he had been allowed
all these concessions and exemptions which
Mr. Jagpvan Ram has been allowed.

sy faiom ant : oFHATT IIETA

rfsa |

SHRI R. K KHADILKAR May I
pomt out that there are hundreds of cases
where the penalty has been waived ?

SHRI LOKANATH MISRA T would
Like the Minister to quote 2 parallel 1ns-

tance

Now, the next pomt that I had ramsed
in this House 1s the case of Mrs. Aruna
Asaf Al (Interruption) ~ On another
occaston I had raned the case of Mrs.
Acruna Asaf Al who had surreptiously

ot held of some money to the tune,
am told, of Rs 18 lakhs and she had
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mvested it in the Raisina Publications,
which are bringing out the Patriot,
Russitan  pamphlets and the Link I
wanted the Fmance Ministry to go into
it, to go into this particular question of
Mrs. Aruna Asaf Al

ot iz awlt : w, 5w -
T ¥ A @ & a1 AT el
HaH I e | AT 3R AfFq,
7S AT §W ATGHT AT AET AN |

H( AToFo ARAWHT (Wew 5ew) HT,
AT UF CATEE ATE AIST § | W7 1%
HTAA @ AEA Fg FE awar § {® st
a1 4G AT |

SHRI LOKANATH MISRA I do

not have such a loud voice assome hon.
Members have got  That 1s a great dis-
advantage to me I cannot help that
Last time, as I havesaid I had raned the
case of Mrs Aruna Asaf Ali and her
mvestment of Rs 18 lakhs in  the Raisma
Publications I wanted a probe and I
wanted the facts to be made known to
Parliament a to whether wealth-tax and
mcome-tax had been paid on that. There
has been no reply They have conve-
mently remained silent When the facts
were told in the casc of Mr  Jagnvan
Ram they are getting out concocted cases
which are unbelievable and 1n the case
of Mrs Aruna Asaf Al there 1s absolutely
no reply. It 1s a convenient sijence

Now, coming to the Resolution, about
the appomntment of a Committee, I was
insisting all the time for the appomntment
of a Committee The hon Minster said
that he has accepted my Resolution in part,
but I do not want an expert committee
to go agamn 1nto this matier I know what
1s the fate of an expert committee’s
report and I know how they funcuon.
Mr Bhoothalingam was an expert and
there arc many other experts who have
gone into 1t What I wanted was that
some Members of Parliament should have
been appomted, which 1s convenicntly
ignored again Members of Parliament could
have exerted their infiuence 1n  rectifying
defects.

3PM,

If experts could have come to
your aid and would have implemented 1t
there would not have been tax arrcars to,
the tune of Rs 337 crores, nor would Mr.
Jagyvan Ram have escaped all penalities
What I was 1nsisting was that the Com-
muttee should consist both of Members of
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Parliament and experts. Now that the
Minister is absolutly  side-tracking the
issue, I can never accept what has been
offcred by him. T still insist that if there
has to be a Gommitlee worth the name and
worth anything, it must consist of Mem-
bers of Parliament as well as  experts
and the experts can only be therc in an
advisory capacity while the actual re-
commendations will have to be made hy
Members of Parliament. Then alone
there can be some strictness about the tax
rules, or else in this country afler many
of these Ministers have lost their positions
you would find that probably 8o per cent
of them who are in tax arvcars might be
so for as long as they were  Llinisters.
I sull insist and I hope Mr. Baupesh
Gupta in case of a division will vote for
this with me. Mr. Bhupesh Gupta,
are you sleeping ?

SHRI BHUPESH GUPTA : What a
wonderful speech. It puts me to sleep.

SHRI LOKANATH MISRA : It]lulls
you to sleep. I would definitely demand
a division and such of the hon. Members
on the opposite side who feel that tax-
dodgers like Shri Biju Patnaik, Shri
Jagjivan Ram and whoever is a tax-
dodger, must be penalised and taken to
task and there should not be any exemp-
tions in their case, would kindly vote with
me. With that, I thank you for the time
you have given to me.

There is only one thing. A copy of a
particular memorandum has been passed
on to me. It was just pased on when I
was walking into the House. It is a copy
of memorandum submitted to Mr. V.V.
Giri, President, Union of India, by one
Mr. Paranjpye from Bombay, from Mr.
Khdilkar’s State. He is a very eminent
editor of one of the journals and he has
submitted a memorandum regarding Mr.
Jagjivan Ram’s tax evasion saying that
action should be taken.

Finally, before I sit down, I would
again appeal to the hon. Minister of State
of Finance to convey ta the Prime Minister
the feelings of the House that the Prime
Minister should immediatery sack Mr.
Jagjivan Ram out of the Ministry because
he has been found guilty of evasion of
income-tax. Thank you.

THE VICE-CHAIRMAN
AKBAR ALI KHAN ) : Mr.
do you withdraw or pressit ?

~ SHRI LOKANATH MISRA : I press
it.

(SHRI

Misra
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN ) : The resolution
before the Housc is-—1 " will read the re-

solution again for the benefit of the
House. ..

SHRI M. M. DHARIA : Sir, even
the Economy Panecl has also recommended
on the same lines. Under these circums-
tances may we request Mr. Misra not to
press it ?

(Interruption)

SHRI LOKANATH MISRA : I am
prepare to witadraw. On the Gommittee,
let them  only say that they are prepared
to take at least some Congress Members
from Parliament.

SHRI BHUPESH GUPTA : My friend
has spoken at length. The basis of his
casc 18 absolutely right. Tax  evasion
should be tackled and a Committec should
be formed. But do not divide us when in
spirit we agree, though the wording we
may not like, Therefore I say, withdraw.
In spiritwe are in agreement with you.

Resolution was, by leave, withdrawn.

RESOLUTION RE ABOLITION OF
PRIVY PURSES AND PRIVILEGES
OF EX-RULERS

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN ) : The next resolu-
tion is in the name of Mr. Banka Behari

Das.

SHRINIREN GHOSH (West Bengal) :
Sir, may I make a submission ? Let the
mover move the resolution, make a short
speech, let the Minister reply, after that
let the debate close, let us pass this, . .

SHRI LOKANATH MISRA (Orissa) :
Why should there be a departure in  this
case ? Let the debate procead like
every other debate.

THE VICE-CHAIRMAN (SHRT
AKBAR ALI KHAN ) : I will congider
it later on.

SHRIBANKA BEHARY DAS (Orissa) :
Mr. Vice-Chairman,with your permission,
I beg to move the following Resolution :

““This House is of opinion that Govern-
ment should take all legal and other
steps for the abolition of privy purses
and privileges of ex-rulers before the
presentation of the  General
Budget in the forthcoming February
session of Parliament. ”’



